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IN THE JENTRAL ?DMINISTRATIVE TRIBUNAL hDERABM) BENCH 

AT DER?3D 

0.No.634/92 	 I 	Date of Order429.7.1992. 

BETWSEN: 	 I  

P.Narayana 	 .. Apvlicant. 

AND 

The Superintendent of Post 
Offices, Cuddapah Division. 

The Superintendent of Post 
Offices, Mantapur Division. 

The Director General of 
Posts, New Delhi. 	 .. Respondents. 

Counsel for the Applicant 	 . Mr.Krishna Devan 

Counsel for the Respondents 	 .. rflr.N.v.Ramana 

CORAN; 

HON 'B IE SiffI T .CHANDFASEKi 	REDDY, NENBER (J I UDL.) 

(Order of the Single Member Bbnh delivered by 

1-ion'ble Shri T.Chan6ra Sekha.ra iReddy, Vaeit (Judi.) 	). 
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This is an application filed udder Section 

19 of the dmini5trati Tribunals 	t to decl$e that 

the applicant is entitled to the Daily AllowanC1  e at the 

admissible rates and the reiffurSemeflt of mass and rant 

charges incurred by the applicant during the p4rioa of his 

training in PTC Mysore from 17.7.1999 to 6.10.989 and 

pass such other order or orders as may deem flit and p.nper 

in the circumstanceS of the case. 

The facts giving rise to thl(500A in brief 

are as follows: 

The applicant is working as/Postal Assistant 

in the S-PoSt Office, Kaadur, in the iatapUr Division. 

rmerly the applicant had 	as .SD1(P) uddapah south 

S-Division and while working so he was qualified for 

promotion as Postal Assistant in the examination held in the 

year 1988. Thereafter the applicant was deputed to undergo 

"Induction to pA'd TraininH in PTC Mysore" as per the orders 

of the first respondent dated 12.7.1989. 	he applicant 

actually underwent training from 17.7.1989to 6.10.1989. The 

respondents have paid only travelling allo4ances to the 

applicant for performing journey from his Headquarters to 

Mysore where he had to undergo the said trhining. But the 

resooncents have not paid the daily allowance to the applicar 

The applicant himself, had bjrne all the epenses at Mysore 

during ttie period of his training... :0 th applicant has 

filed the present OA for the relief/relies as indicated abo 

Thday we have heard Mr.Xiishna Devan, kJ 

for the applicant and .Mr.N.V.Lamana, Standing counsel for 

respondents at the admission stage. 

In view of the orders dated 12.7.1989 by 

the respondents the applicant had gone to Mysore to underg 
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Copy to- 

The Superintendent of Post Offices, Cuddapah Division. U 

The Superintendent of Post 0ff ices, Anantapur Division. 

3. The Director General of Posts, New Delhi. 

One copy to Sri. Krishna Devan, athrocate, 2_2_1164/20_B 
Tilaknagar, Hyd-44. 

One copy to Sri. N.V.Rarnana, Addl CGSC, CAT, Rye. 

One spare copy. 
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training and also had wmpleted the said training. While 

undergoing training naturally towards boarding and lodging c 

charges the applicant w3uld have met with some expenses. 

For all purpoSeS it has got to be taken that the applicant 

r, wa"out side the headquarters" on official duty while under 

going the said.trainin. So as, the applicant had been on 

official duty outside th headquarters it wil be fit and 

proper to direct thc respondents to py the ap1icant th€ 

daily allowances and other charges to which he4 is entitled rtO, 

in accordance with rules. 	 - 

5. 	 Hence we direct the respona4ts to reimburse 

to the applicant tne daily allowanceand other charges if any 

for which the applicant is entitled in acçoxdnce with rules 

for the said period of training from 17.7.1982 to 6.10.1989 

the applicant had underwent in Mysore. If any payments had 

already been!. the §ame shall be deducted from out of the 

amount that is payaDle in pursuance of this srders of the 

Tribunal. This order shall De implementod within 3 months 

from the date of communication of the same, Aith the 

above said directions OA is allowed at the admission sta 4e. 

The parties shall bear their oWn Costs. 	F 

N 
(T. 2HAIQDRASEK-IARAEDth) 

1ember (Judi. 

Dated: 29th July, 1992.[ 

(Dictated inthe Open court) 
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TED BY CO1AED B 

CHECKED BY APPROVED BY 

*- M THE CEiJTPAL ADi4fl;ISTMTIVE TRI4 
EUNAL ; W1RABAD BENCH. 

Ti-IF; 1-jOe: 	3LE 

AND 

THE HON' BLE 

THE HON BLE 14t .T . CHANDBASEJGJAR REIJDL.; 
f€I4BEJc(J) 

THE HON'BLE Y ; 

Dated: 	9 //_1992 - 

O.RjFrR /JtJD3MENT 

P.  
an 

O.A.NO. 

T.aaJo. 	- 

i:s 	 thtns 

Allowea 

- Ei&P\sed of v, ith directions 

ULsmi\sed 

J1i4 d as withdrawn 

Di5missd for 6efault. 

?4A .Ordeted/Rejected 
pvrn. 	 - 	 —Ne--order as to costs. 

.. 	
- 	 -, 

t
1,t11r.tin  _ 

.umi 

• 	 a 	 L

(SPATCHfrj 

nV2FRARADBENCt 

•------ 	'4. 	 ] 4 	 - 	. 	

- 	4 I 	 - 




